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Defect is ignored. .A. be €qistere 

a nuber he iiven. The sole prayer of the 

Applicant in this Original Application is ti 

irect the opposite parties to consider bic 

case for appointment/adjstment any o t'€ 
or 

vacancies available/to he made available 

in the E.D. Category by taking into consider-

ation his experience. 

Heard. This Original Application is 

disposed of \:ith a direction ti, t€ Rerdentc 

to consider is case for arpintoent/jutr-ent 

on the face of his experience and1 grant him 

necessary relief ithin to months. The 
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- NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

rent Cri.inai 	Appiictiun b 	tid 

representation to the Respondents. 	This O.A. 

is accordingly disposed of. 

75 7 	
Send copy of this order along with 

fl /t the O.A. to the Respondents. 	The Advocate 

r. 7Z 
for the Applicant undertakes to rite postal 

1i 	o1" this order 
T

for co7mnicatiofl of f 
(I 

and tne paper boot-  to the Respondents. 

\ 
ond over a 	Free co v 	n 	th's order to 

Iô" the Advocate tor te applicant and also to 

the Additional Standing Counsel Mr.Jena. 
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